
APPLICANT 

Shri M.R. Vank 

To 

REG ISTERED 

CENTRAL AD1INISTRATIUE TRIBLJN1L 
BPNGALORE BENCH 

S..... 

Commercial Complex(BDA), 

Indiranacjar, 
BngalorO- 560 038. 

Datedg (D O 

APPLICPTION NC 	633  

YP.No. 

Us 	 RESPONDENTS 

Murthy 	 The Asat. Supdt of Post Offices, Channapatna 
Sub-Divn. & 2 Ore 

1. Shri M'.R, Venkat8sha Murthy 
tiganavadi P. oL 
Devanahalli - 562 110 	 - 
Bangalore District 

Shri P1, Raghavendra Achar 
Advocate 
1074-1075, Benashankeri I Stage 
Bangalore - 50 050 

The Aesistant Superintendent of 
Poet Offices 
Channapatne S ib-Division 
Channepetna 

4. The Superintendent of Post Offices 
ChannElpatna DiVision 	0 

Channapatna 

5, The Poet Meeter General in Kernataka 
Palace Reed 	. 
Bangalore - 560 0010 KAP 

6. Shri 
Centr:i :: 	 . 	 . . 	

. 
rp 

. High Court Buildings 	
'1 

Bangalore.— 50 001 	 . 	 • 

Subjects SENDINGIES OF ORDER PASSED BY THE BENCH 

Please find enclosed hereijith the CODY of ORDER/3&W 

by this Tribunal in the above said application 

on -- 20187 	 • 	 . . 	 . 
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CE1TiAL AD; iII3Ti'ATIV2 TI3UAL:BAGALOE 

DATED ThIS THE 20Tri DAY OF OCT03Ei'.,1987. 

i-ion'ble i.r.Justtce  is...?uttas;aty,  

1nd: 

iion'ble  

	

APP-LICATIOI 	U•,BE 333 OF 1967. 

.urthy, 
S/o Sri i.aida Pundit, 
Uaiivadi P.0, 
Devanahalli, aria1ore District. 	 .. A1ylicaut. 

(3y Sri i,.i.Achar,Advocate) 
V. 

I. The Assistant Sueriiitendent, 
of Post Offices, 
Channaiatia Sub-Division, Channa?atrI. 

Surintendet of Post Office, 
ChiI1na?atna Division,, 
Chnnapatna. 

Post iaster General, 
in iaruataka,3ana1ore. 	 ,.. iesondents. 

(By Sri 	Vasudeva ao,Standina Counsel) 

This aj1icatioii havin COiiC UP  for heariri, this day, \'ice- 

Chairiian 	ade the fo1loviii: 

this ajAicatiori iade under Section 19 of the Ad1iistrative 

Tri 

	

	
s Act,1935 ('the Act') the apilicant has cliallen6ed order 

ivi/723 dated 1-7-1937 of the •Su?eriritendent of Pot Offices, 

Ch 
	

atna Division,Channaatna ('3uerintendent'). 

2. One Sri i.i.i.venkatariarayana iurthy who happens to 

the brother of the ajilicunt was workin as an Extra-Departi.enta1 

Branch Post iaster ('ED3P.') of Uaariavadi  Branch Post Office 

attached to Devanahalli Post Office of Cilanna?atna Division. I le 

FS 

'S 
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was put off fron duty froii 10-5-1333 and was later renoved from 

service fro1A 12-3-1933. 

On 11-3-1063 the Supreinteident aipointed the aAicant as 

of U,anavadi Oranch Post Office in place of Veikatanarayuiia 

.urthy. 

In an LYdlicatiull  1ade by Venkataiarayuna i.urthy in A.o. 

1333 of 1036 decided on 1-00-1337, this Tribunel directed his reinstate- 

et1t to service as 7.-D3PI,. of Uaariavadi Draiicli Post Office. On 

the terLs and conditions set out in that orar and to co1y .v1tIl 

that order the 3uerintendent by his order dat.d 1-7-1)37 had ter:i-

natcu tue services of the a1icant fro.1 31-7-1J67. ICflCC, this epAi-

cation. 

. hi justification of the order of renov1, the respondents 

nave filed their reply and nave produced the records. 

3. Sri ..a0iiavendra Acnar,learneci counsel for tilC ap,Aicunt 

COntends that the re.ovul of his client that had ac 1uired .uasi-

periuiieut status under iuIe 3 of the Post ai1d7e1e6ra jJ1s xtra- 

eparcn.eatal Aents (onduci and Service) &ules, 194 (1iu1es1) nitl 

out a silo.-i cause notice and an opportunitj of hearin was i11eu1 

and invalid. 

7. Sri 	.Vasudevarao, learned 	idditioiial Central 	Goverueit 

Standiud  Counsel 	appearici, for 	the 	respondents contends 	that tile 

teririation of the ajilicant was to COi1ily with the order .  - of this 

Tribunal and tile SdC ',VdS le0aI and valid. 

'. Tue apIicait had been appointed in the place of Venatu- 

narayaria 	urt.iy. If that is so, then his continuance was dependent 

on tue non-continuance of Venkatanuraywia . urthy. 	As status was 

dependent on the status of Venkatanarayena urthy. 
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9. In his order the Superintendent had stated that the terwhiatioii 

of the applicant was necessiated to give effect to the order of tnis 

Tribunal in 	A.;o.1636 	of 	1936 	in 	which 	we have set aside 	the order 

of reiova1 of i..i.Venkatanaruyaiia 	urt1iy and directed his reinstate- 

1Alerit to service fro 	1-3-1957. 

10. 	e 	hardly 'say that the Superintendent was bound to 

coiply with the order aade by this Tribunal in A.o.1333 of 1936. 

f the Superintendent was bound to coaply with the said order, then 

e was bound to terAIinate the services of the a1icant and reinstate 

enkatanariyana ..urti1y. Frolii 	this 	it follows 	that 	the 	teriinatioa 

f the applicant was justified and cannot be interefered with by 

his Tribunal. 

11. 	But, 	before partin with 	this 	case, 	we consider 	it proper 

o 	observe 	that 	as and 	when a 	vacancy 	arises 	in Uanaadi or any 

iearby vil1ae 	and 	if the 	ap?licaut 	is 	.'illiud 	to 	be appointed in ano- 

ther 	vi11ae 	ai 	his case for appoiritient 	has 	to b 	cohsidered with 

syipathy. 	\e have no doubt that 	the 	authorities will do so as and 

n a vacancy arises. 

12. In the lióht of our above discussion, we hold that this appli- 

cation is liable to be disiaissed. 	e, therefore, disiss this applica- 

tion. Eut, in the circuistances of the case, we direct the parties 

t bear tueir own Costs. 
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